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Dr. K. L. Bao: No chan'e will be 
made under that particular section. 
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Dr. K. L. Bao: It i8 true that the 
rates are not uniform all over the 
States. With the establishment of the 
regional grids that we hope to build 
in the Fourth Plan we expect that 
there will be greater uniformity of 
rates within the States coming in the 
l'erions. 

Jliqp and Jhopris BeaaoYaI Scheme 

+ 
( 8brt Qulsbaa: 

·"1. ~ ShrI Shiv CbaraIl GtqU: 
L Sbrl 8Jaty Charla Mathur: 

Will the Minister of Works ad 
Roaslllr 'be pleased to state: 

(a) whether it is a tact that all the 
residents of the present temporary 
camps under the Jhuggt Jhopri 
Scheme in the Capital will ,be given 
alternative plots belare 1967; and 

(b) if 10, whether Goverrunent have 
admitted the voters' list of 1961 bye-
eleetion in New Delhi as a lolid proof 
for allotting 80 square 'Yards plots? 

The MiIlister of Works and HoUJtinl' 
(,SbrI Mehr Chand KhaDDa): (a) No. 
Only those persons whO were squat-
ting on public and Government lands 
prior to July 1960, and are not G<lv-
ernment servants or migratory la-
bourers, will be allotted plots of 80 
aquare ylU\de or tenements as and 
when they become avai1able, 

(b) No. 
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WRITl'EN ANSWERS TO QUESTIONS 

Lady Rardiqe Medical CoI1e~e and 
Hospital 

. -690. Shri Shiv Chalu GQta: Will 
the Minister ot Health be pleased. to 
state: 

<a> whether it is a tact that the 
Workers' , Union of Lady Hardinge 
Medical College and Hospital, New 
Delhi has given notice for going on 
strike; 

(b) the nature of demands of the 
union; 

(c) whether any of these demands 
has been examined by the manage-
ment and are being considered fa-
vourably; and 

(d) if not, the stepts Government 
propose ~o take to avert the strike? 

The MlDister 01 Health (Dr. Sashlla 
Nayar>: (a) to (d). A 30 days Strike 
Notice which has since expired. was 
given on 15th February, 1965. Two 
demands set out in the Strike Notice 
Were: 

(i) to flecure the implementation 
ot the consequences and im-
plications of the Award of 
the Industrial Tribunal pub-
lished on 3rd Deeember, 1984, 

(ii) to press for a judicial en-
quiry by a retired High Court 
Judge into the cancellation of 
registration of this Union and 
registration of another Union 
instead. 

The award ot the Tribunal has been 
implemented already :by the Manage-
ment. The cancellation of the regis-
tration ot the Union has been· done 

. by the Registrar of. Trade Unions in 
the exercise of his functions and does 
not concern the Management. 

TraDSactioDs between Orissa Govern-
ment and OrIssa Agents 

-en. Shrl Bart Vishnu Kamath: 
Will the Minister of Fbwaee be 
pleased to state; 

<a> whether it is a fact that the 
special audit report on the transac-
tions between the Orissa Governmeat, 
and ''Orissa Agents" has been sent to 
the Governor of that State; 

(b) if so, when; and 

(C) whether the receipt of the said 
report has been acknowledged by the 
Governor or on his behalf? 

The Minister of P1anniDc (8hrl 
B. B. Bhapt): (a) Government un-
derstand from the Comptroller and 
Auditor General that the results of 
the special audit referred to were 
communicated to the Government of 
Orissa on the 23rd July, 19M. ins-
pection Reports of this nature are, 
according to the normal practice not 
regarded as Audit Reports prepared 
for submission to the Governor under 
Article 151 (2) of the Constitution. 

(b) and (c). Do not arise. 

Shortage of water in Netajl Napr. 
New Delhl 
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